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L It is hereby notified for genera
Ingiltut}on mentioned below has been approved
‘Scientific & Industrial Research, New Delhi,

Authority for the purposes of clause {
Section 35 (Thirty Five/One/q. ) of ite 1nd

read with Rule 6 of the Income~tax Rules, 1961

¢
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1 Management Research, Jai

will maintain a separate account o

by it for scientific research.
ii) That the said © will fun
of its scienti ggggéggggc activiti
Authority for every financial yearT
be laid down and intimated to them
30th April each yeaX. : =
That the said

11i) _
-~ Authority by 36%%633331

will sub
%Qch year 2

subject to the following condi iops -
That the S0ciaty for the Indian In itute of Health

(isveriher, 1986,
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Ll ildic

| information that the

by Department of
he Prescribed

sub~section (1) of
omewtax Act, 1961

‘undexr the category
I N

the sums received

hish annual returns
s to the Prescribed
in such forms as may
For this purpose by

it to the Prescribed
bopy of their audited

annual accounts showing their total
and Balance Sheet showing its asset
copy of each of these documents to
Commissioner of Income=taX.

That the said
of Direct Taxegfsﬁf&fgigv
Revenue), New Delhi, 3 mon
expiry of the approval for further
Applications received after the dat
approval are liable to be rejected.

ivy

INSTITUTION
The Saciaty for the Indian Institu

Hanagement Research, 72«5 Devi Pat

iﬁGOme.and expenditure
lLiabilities with a
hel concerned

f

1

will app y.to Central Board
of Financé, (Dem rtment of
thg in adyance befor? the

X'ﬁ'ﬂ‘.ﬂg _':_C)I']. .
of expiry of

¢f Health
H, Jaipur-302 004
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This Notification is effoctlise for a period from

_ 24,100,106 to 31.3.196¢,

NS Cor

. (Y.K.Batra} |
under Secretary.to the Government of India

copy forwarded to:e
le ALl GOmmissjonézé of Incomewtax (2 copies’.

5. Director of Inspection (Investigationg/(Special Investi-

gationU/IT&éudit/RS&PR/Vigilance/Intelligence/Recovery
Survey/PaPR, New Delhi. : | |

'3, Directorate of O & M Services’(lhcemeﬂtaxﬁ, Aiwan=e~
Ghalib, Mata Sundri Lane, New Delhi.

: % R
4. The Segretary, Department of Scientific & Industrial
Research, Technology Bhavan, New vehrauli Road, New Delhi
with reference to their Office Memorandum No.

, e dated '

1/7e1/66/YWE datedye 10,66, .

5.~ The Joint Secretary & Legal Adviser, Ministry of Law,
Shastri Bhavan, New Delhi. '

6. GComptroller & Auditor General of India (50 copiesVe

4. Bulletin Section of D.I.{(P&PR}, 2nd Flooxr, Hans Bhavan,
I.P. Estate, New Delbi (5 copiesV, : '

The _ o
. Secretaty, Society for Indian Instit “of F '
Management Research, T2«D, Devi Peth fthgg?Efgjeﬁ%it

_. U = ‘
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_ ( Y.K., Batra 7
Under Secrotary to the Government of India
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